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ClVIL APPEAL NQO(s). 4389 OF 2006

STATE OF ORI SSA & ORS. Appel I ant (s)
VERSUS
PRAFULLA KUMAR SAHOO & ANR. Respondent ( s)

(Wth appln(s) for intervention, perm ssion to place additional
docunents on record and office report)

WTH Civil Appeal NO 1495 of 2007
(Wth office report)
SLP(C) NO. 18013 of 2007
(Wth appln(s) for c/delay in filing SLP and with prayer for
interimrelief and office report)
Cvil Appeal NO 2685 of 2007
(Wth appln(s) for intervention and with office report)
Cvil Appeal NO 4346 of 2009
(Wth office report)
Cvil Appeal NO 4390 of 2006
(Wth appln(s) for intervention and with office report)
Cvil Appeal NO 4391 of 2006
(Wth appln(s) for permission to place addl. facts and grounds,
substitution of L.Rs. of the deceased respondent & c/delay in
filing substitution appln.)
Cvil Appeal NO 4392 of 2006
(Wth appln(s) for permission to place addl. facts and grounds)
Cvil Appeal NO 4393 of 2006
(Wth appln(s) for permission to place addl. facts and grounds)
Cvil Appeal NO 4394 of 2006
(Wth appln(s) for permission to place addl. facts and grounds)
Cvil Appeal NO 4395 of 2006
(Wth appl n(s) for permission to place addl. facts and grounds)
Cvil Appeal NO 4396 of 2006
(Wth appln(s) for permission to place addl. facts and grounds)
Cvil Appeal NO 4397 of 2006
(Wth appln(s) for permission to place addl. facts and grounds)
Cvil Appeal NO 4398 of 2006
(Wth appln(s) for permission to place addl. facts and
docunent s)
Cvil Appeal NO 4399 of 2006
(Wth appln(s) for permission to place addl. facts and grounds
and with office report)
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Cvil Appeal NO 4400 of 2006

(Wth appln(s) for permission to place addl. facts and grounds)
Cvil Appeal NO 4401 of 2006

(Wth appl n(s) for permssion to place addl. facts and grounds)
Cvil Appeal NO 4402 of 2006

(Wth appl n(s) for permssion to place addl. facts and grounds)
Cvil Appeal NO 4403 of 2006

(Wth appln(s) for permission to place addl. facts and grounds)
Cvil Appeal NO. 4404 of 2006

(Wth appl n(s) for permssion to place addl. facts and grounds)
Cvil Appeal NO 4405 of 2006

(Wth appl n(s) for permssion to place addl. facts and grounds)
Civil Appeal NO 4407 of 2006

(Wth appln(s) for permission to place addl. facts and grounds
and with office report)
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Appeal NO. 4414 of 2006
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th office report)
Appeal NO. 4415 of 2006
appl n(s) for permssion
th office report)
Appeal NO. 4416 of 2006
appl n(s) for pernission
th office report)
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Dat e:

18/ 08/ 2010
t oday.
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UPON hearing counsel the Court made the follow ng

Al l
the signed orders.

ORDER

the Cvil Appeals are disnissed in terns of

Al'l the intervention applications are all owed.
SLP(C) No. 18013/ 2007:
Del ay condoned.

The Special Leave Petition is disnmissed on nerits.
(V. K. TIWARI) (NEERU BALA VIJ)
P. A COURT MASTER

(Si gned brders are placed on the file)

I N THE SUPREME COURT OF | NDI A
(G VIL APPELLATE JURI SDI CTI ON)

ClVIL APPEAL NO. 4389 OF 2006



STATE OF ORI SSA & ORS. Appel | ant (s)
VERSUS

PRAFULLA KUMAR SAHOO & ANR. Respondent ( s)
ORDER

W have heard | earned counsel for the parties.

Applications for intervention are all owed.
We have carefully gone through the inpugned judgnent

passed by the Division Bench of the H gh Court of Oissa. In
our considered view, no interference is called for. These
appeal s are devoid of any nerit.

We, however, direct the appellant to decide the case of
t he respondent s as expedi tiously as possi bl e and, in any
event, within four nmonths fromthe date of communication of
this order.

Thi s appeal , is accordi ngly, di sm ssed | eavi ng t he

parties to bear their own costs.

( DEEPAK VERMA)

New Del hi ;
Dat ed: August 18, 2010.
I N THE SUPREME COURT OF | NDI A
(CVIL APPELLATE JURI SDI CTI ON)

ClVIL APPEAL NO. 4391 OF 2006

STATE OF ORI SSA & ANR Appel I ant (s)
VERSUS
PRAMOD CHANDRA BAG & ORS. Respondent ( s)
ORDER

Heard | earned counsel for the parties and perused the
i mpugned j udgnent.

In our considered opinion, no interference is called



for.

e direct t he State of Oissa to consi der t he
representation of t he respondent (s) in pur suance of t he
directions of the Hi gh Court as expeditiously as possible, in
any event, within four nmonths fromthe date of conmunication
of this order.

The appeal , is accordi ngly, di smi ssed | eavi ng t he

parties to bear their own costs.

( DEEPAK VERMA)
New Del hi ;
Dat ed: August 18, 2010.
I N THE SUPREME COURT OF | NDI A
(ClVIL APPELLATE JURI SDI CTI ON)

ClVIL APPEAL NO. 4423 OF 2006

STATE OF ORI SSA Appel I ant (s)
VERSUS
SRI DEBARAJA GHADEI & ORS. Respondent ( s)
ORDER
Thi s appeal is directed agai nst the judgnent dat ed
8.9.2004 passed by t he Hi gh Court of Ori ssa. As no one

appeared for the State of Orissa, the High Court dism ssed the
matter and even after the petition was disnissed by the High

Court, no application for recall of the order was filed in the

H gh Court.
W are not i nclined to interfere with t he i mpugned
j udgnent passed by the High Court. The appeal being devoid of

any nerit, is accordingly dismssed | eaving the parties to

bear their own costs.



( DALVEER BHANDARI )

New Del hi ;
Dat ed: August 18, 2010.
IN THE SUPREME COURT OF | NDI A
(A VIL APPELLATE JURI SDI CTI ON)

ClVIL APPEAL NO. 2685 COF 2007

( DEEPAK VERMA)

STATE OF ORI SSA & ORS. Appel | ant (s)

VERSUS

SMI. DI PTI ROY Respondent ( s)

ORDER

We have heard the | earned counsel for the parties and
carefully perused the judgnent passed by the |l earned Single
Judge dat ed Novenber 17, 2004. W are not
interfere with t he i mpugned j udgnent . Thi s
devoid of any nerit, is accordingly dism ssed.
and circunstances of this case, we direct the parties to bear
their own costs.

Al'l the interimapplications are al so di sm ssed.

( DEEPAK VERMA)

New Del hi ;
Dat ed: August 18, 2010.
I N THE SUPREME COURT OF | NDI A
(CIVIL APPELLATE JURI SDI CTI ON)

ClVIL APPEAL NO. 4392 OF 2006

STATE OF ORI SSA & ANR Appel l ant (s)
VERSUS

SOUM TRI PADHAN & ANR. Respondent ( s)

W TH

C.A Nos. 4393, 4394, 4395, 4396, 4397, 4398, 4399, 4400,
4401, 4402, 4403, 4404, 4405, 4407, 4408, 4409, 4410, 4411,

inclined to
appeal bei ng

In the facts



4412, 4413, 4414, 4415, 4416, 4417, 4418, 4419, 4420,
4421/ 2006, 4422, 4390 of 2006, C.A No.1495/2007, C.A. Nos.
4346/ 2009 and 7251- 7252/ 2009.

ORDER

In view of the order passed by us in C A No. 4389 of

2006, these G vil Appeals are also dismssed .

( DEEPAK VERMA)

New Del hi ;
Dat ed: August 18, 2010.



